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Ceinftral A<toinis1br.ative Tribunal, Principal Serich

Qrisiiml..Jte!3;MiCs3;tiioo..^ of
A

New Delhi, this thie 1st day of September,200®

Nom'lble fMir..feuadlip Sitn^b„Men±jer (3}
Honi'lble \mr.. fRizM^MembetrtA)

S/Shri

1  .,B.P„Dixif~' , ■
S/o Shri R..P..Dixit
Yoga Teacfier
Govt. Boys Middle School.
East Rohtas Naga.r ,Shahdara
Delhi

2.. Ra i e nde r P rasad
S/o Shri I lam Chanci
Yoga Tea.cl-ie.T-
Govt. Boys S.S. School
J a f r-abad, De 1 hi i

3. K. r i s h na D>ev i
W/o Shri Baljeet Singh,
Yoga Teac he i"
Govt. Girl School
Ladmii Na.gar
Delhi

A.Man.i)!.! Saxena
W/o Shri K.K.Saxena,
Yoga Teachier
Govt. Gi r1 3 r.S.Sc hoo1
Radhe Shyct.m Park,
S ha hda ra, De 1 h i

5.Harneshi KLfmani
W/o Shri Swraj Singh
Govt-(C)M.S.S. School No.1,C Block,
Yam o r"ia. V i ha r, De 1 h i

6.. O n ka r D k Lit t S ha rnia
S/o Shri Bar Lima 1
Ga. ndh i Memo r i a 1 ccxrip (M )
Govt. Boys Sr.Sie'C. School
Shahdara,Delhi

7..Atar Singh,
S/o Shri Bab LI, Sirjghi
Govt. Boys Sr.Sec-School
Shivaji Park,Delhi " Applicants

(By Advocater. Shri Jog Singh)

Verm^

1 -The Chief Secreta.ry

Govt. of NC.M' of Delhi
Delhi

2...The :3ecret.ary(EdLication)
Directorate of Educaition
Old Secretariat

Deltii-5A I
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3..The Director of Education
Directorate of Education
Old Secretariat
Del hi-5A'

4U n i o n o f I nd i at !-i ro ijcj h f!■u:^
Secretary,,

a Ministry of Human Resource Development
Shastr i Bhawan, Nevo De 1 hi "" Respondemts

(By Advocate - Nor'ie)

The a.ppli cants '.'Oho' are working as Yoga

Teachers had earlier filed an OA-2A0/96 for grant of

selection gra.de wiith conseduentia.l bei'iefits. That OA was

allowied arid respondents were directed to i;;::onsider the

ap'plicants for" grant of selection grade.

2.. In the present. OA, thie applicants have claimed

irrterest on accourrt of dela.yed payment at "the rate of

per annum and also for fi.xing ref.:rponsib'i 1 ity of ttie

concerned officer for deliberately delaying the case of tl'e

appfiicants for grant of selection grade,.

3  Resp'ondents ha.ve corrtested the apiolication.

They have sta"ted in "their reply as under:

"It is correjct that the petitioners could not
i:>e pa. id "the air rears of pay fixed after "ttie gra.rct of
selection grade becatise due to enhancernefnt of pay, "this
departmerrt has to seek, a special buc1ge"t from the btjdget
branch of this depa.rtment/finance dep>a.r"tment a.nd a.s such no
delay wias csujsed in the psrocess-- The claim of the
petitioners to P'3.y interest on accoLirmt of delayed p^ayment
"to each joetitioners art the rate of '\S% is not jus'tified.
Regarding Saving Plan for rebate under income-tax is an
expression based on their own surmise."

_  Since no one? has turned up") to con"test the OA,

wie tiave p)roceeded to decide the c:ase on the ba.sis c?f

P") 1 ead i ngs ava i 1 ab 1 e o n reco rd.
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Aftisr cioiriQ 'throLiQh ths* r^cor'ds, W'3 finci "thc3.t

applicants had been granted selection grade in pursuance of

the directions given by the Tribijr'ial iri 0..A. 2A0/S?fo - Shri

B..P. Dixit and Others Vs. Chief Secretary, Delhi and

Others, though with some delay. It is an admitted case of

the respondents that, there was delay in payment of arrear'S

to the applicants because fhey had to seek special budget

for payment of the same from Finance Department and .!.t toc.iK

some time to complete this proces-s.

W
I

B  After going through the pleadings, we feel

tliat applicants are entitled for paymerit of interest on the

delayed payment of arrears since applicants were not at

fault. First of all, respondents did not grant selection

grade to applicants and they were compelled to file OA.

Thereafter also, the respondents took lot. of time to rrk-ike

payment for their own reasons. As such, tiie

ar^p 1 i ca nts a re e rrt i 11 e;'d to re?a.s;.onab 1 e x ri te r es t.

Accordingly, we direct the respondents to pay interest to

the applicants at the rate of 12% per annum from the date

of grant of ...selectiori...gra'^ thern. These

directions should be im|;>lemented within a period of .2

months fr-om the date of r-eceipt of a cxopy of this order.

O. A - disposed of with the above

directions. No costs

( S_A-T- fBlixvi ) (  iuldip 'Singiltii )
iieiBiS>er(J


